[RAJYA SABHA]

(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the Patna Metro Rail Corporation Limited
(PMRCL), Patna, Bihar for the year 2020-21, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T.9164/17/23]

STATEMENT OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
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REPORT OF STUDY VISIT OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES
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REPORT OF THE COMMITTEE ON PUBLIC UNDERTAKINGS
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REGARDING NOTICES RECEIVED UNDER RULE 267 FROM SEVERAL MEMBERS

MR. CHAIRMAN: Hon. Members, | have received 14 notices under Rule 267. Nine
notices have been received from the Indian National Congress Members — Shri
Pramod Tiwari, Shrimati Ranjeet Ranjan, Shri Kumar Ketkar, Shri Syed Nasir Hussain,
Dr. Amee Yajnik, Shri Akhilesh Prasad Singh, Shrimati Jebi Mather Hisham, Shri
Neeraj Dangi, and Shri Mukul Wasnik — to discuss the Government’s failure to
constitute a Joint Parliamentary Committee to investigate the charges of corporate
fraud, political corruption, stock market manipulation, and financial mismanagement
against the Adani Group.

Shri Elamaram Kareem and Shri Binoy Viswam have raised demand for a high-
level inquiry, monitored on day-to-day basis, by the hon. Supreme Court of India on
a JPC to know the truth behind the allegations made in Hindenburg Report against
M/s. Adani Enterprises and other companies of his group, endangering people’s
deposit in LIC, SBI, and other banks. Shri Sanjay Singh - To discuss the
Government’s questionable role in promoting business interest of M/s. Adani Group
of Companies; Shri Sandosh Kumar P — Demand for constitution of JPC to probe
into the allegations made by Hindenburg Research against Adani Group of
Companies regarding stock manipulation and accounting frauds. Shri Shaktisinh
Gohil...

SHRI SHAKTISINH GOHIL (Gujarat): Should | start, Sir? ..(Interruptions)..

MR. CHAIRMAN: Please sit down. Shri Shaktisinh Gohil - Demand for discussion on
Z-plus security given to Shri Kiran Patel and his entry into areas prohibited for
civilians. Even a senior Member acted this way! You are a very senior Member.
-.(Interruptions )...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, you have mentioned the holy
name repeatedly. ...(Interruptions)...

MR. CHAIRMAN: Would the hon. Member elaborate? | have not been able to
understand what the hon. Member seeks to communicate. ...(Interruptions)..



